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ORQER. 

Hear the 3d, counsel for the applicant and the 3d. 

counsel f'r the respndents. it is seen from the records that the 

Tribunal has passed he order in 0* 746/96 on 1.9.7 giving certain 

directions to the respondents against which the respondents have 
7 

pref8rredan appeal t the High Court adjudicature at Calcutta and 

the Hon'ble High Court was pleased to pass an order on 6.109 con 

firming the orders of the Tribunal. It is seen from the stamp of this 

Contempt P etition that it was filed on 7.1.98 as represented by the 

3do  coun3l for the applicant, The main intent ion of the alicant 

was to get the orders of the Tribunal implemented as expeditiously 

as possible rather than sending the respondents to the prison. There.. 

fore at present there La no contempt committed by the respondents. 

The respondents aVe directed to cemply with the order pSsed by the 

Tribunal on 1,97 and, confirmed by the High Court on 6 1.99 within 

weeks Prcm today,? 1tiling which the applicant will be at liberty to 

to approach the Tribunal eresh, The application is closed with the 

above observation. The order be communicated to the respondents tmmG 

ditly. 
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